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?. JUDGEMENT

SP.mdkerji, V.C.

We have heard the learned counsel for the parties on \
this application in which the applicant who has beem working on
attachment basis under the 4th respondent from 17.12.1990 has

prayed that he may be perméhemtly'transferred under respondent

" N6.5 in his preséntAassignment.g It appéars that the respondent

| No.3 had called for volunteers for being considered for regular

.'appolntment to the post of Carpenter under respondent No.S..

The appllcant also had given his wlllzngness which is at

'Annexure—AA.

"2. - When the case was taken up for adm1551on, the learned

caunsel for the parties agreed that the appllcatlan can be

*
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~ of
disposed/at the admission stage with appropriate directions to
consider ¥
/the applicant alse along with other volunteers for permanent transfa.
¥

to the post of Carpenter held by the applicant and the applicant
shall be retained only'if he is selected out of the volunteers

and till such time as a regular appointment is made, through
selection, the applicant shall be allowed to continue as Carpenter
under>respondent No.5. In the above light, we admit the applica-
tion and dispose of the same with the direction to respondent No.3
to consider the applicant alsoc aleng with other veolunteers, if
any, for permanent transfer toc the post of Carpenter held by the
applicant at present under respondent No.5 and till a regular
selection is made, the applicant shall be retained in his present
assignment on attachment basis under tg? respondent No.5. Thers

is no.order as to costs.
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